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INCOME-TAX CASES 

*1205. Shri -Sallkarapandian: Will 
the Minister of Finaaee be pleased 
to state: 

(a) whether it is _ a fact that the 
cases that were referred to the In
come Tax Investigation Commission 
are going to be transferred for dis
posal to the Income Tax Depart
ment: 

(b) whether it is a fact that the 
Chairman of the Commission has re
tired; and 

(c) if so, whether Government 
propose to fill up that post? 

The Minister of Revenue and Ex
penditure (Shri Tyag:I) : (a) There is 
proposal for the transfer, to the In
come-tax Department for <lisposal, of 
the cases referred to the Income-tax 
Investigation Commission. 

(b) Yes, Shri S. Varadachariar has 
resigned from the Chairmanship of 
the Income-tax Investigation Commis-
sion, " 

( c) The post has already been fill
ed up by the appointment of Shri 
A. V. ,Visvanatha Sasti;i. retired J,;dge 
of the Madras High Court. 

Shri Sankarapancuan: May 1 know 
the number of cases disposed of till 
now and the amounts realised so far? 

Shri Tyag:I: The number of cases 
disposed of up to date is 858. 

There are still 653 cases to be dis
posed of and I do not have eJ.act figu
res of the income-tax saised rn these 
rases. .But on the cases wh\6 were 
disnosed of till 15th November, they 
had raised an income-tax demand to 
the tune of Rs. 23.34 crores. 

Shri Sankarapandian: May I know 
what is the total amount of tax ex
pected tn be realised by the Commis
sion during the current year? 

Shri Tyagi: The Income-Tax Inves
tigation does not realise the taxes. It 
only assesses the tax on those incomes 
which are the subject .natter of the 
cases referred to it . The realisation 
of the tax is left to the Central Board 
of Revenue. but up till now only Rs. 
5.89 crores have been realised on these 
cases. • 

Shri Sanka�pandja.Jl: What is the 
amount of assessment? 

Shri Tya.ri: I have already said that 
till 15th November last the n·nount 
of income-tax rabed on the cases cle
,,ided till that date was es. 23.34 
crores. 

Shri Sa.nk.arapandiu: 
about 1952-53. 

am asking 

Shri P. T. Chacko: May I know 
what hapoened to some of the similar 
Commissions which were appointed by 
the State Governments ':le fore J anu
ary 19�0? 

Shri TyaJ:i: I have no ; itformation 
about Commissions ctppointed by 
State Governments 

Shri P, T. Chacko: May I know 
whether this Commission is conduct
ing investigations in Part B States 
also? 

Shri Tya;:i: If there are any c&ses 
which have any relation to any indus
tries or the trade or any parti�s in 
Part B States. they must be investiga
ting them. but there are no cases re
ferred to the Commission by the State 
Governments All the �ases referred 
to this Commission are ref Prl'ed by 
the Central Government. 

MINERAL WEALTH IN BILASPUR 

*1206. Sardar A. S. Salpl: (a) 
Will the Minister of Natnral Re-
sources and Scientific Research be 
pleased to state whether any de
tailed survey of the mineral wealth 
in the district of Bilasour and in 
the whole of Madhya Pradesh State 
has been made? 

(b) If so is i, a fact, that coal of 
high .grade, iron ore, manganese etc .• 
are available in parts of Madhya 
Pradesh specially Bilaspur, Baster 
and Surjugarh districts ot the State? 

The Deputy Minister of Natural Re
sm,1rees and Scientific Research ( Shri 
K. D. Mala'riya) : (a) and (b) . A 
statement giving the information sup
plied by the Director, Geological Sur
vey of India. is laid on the Table nf 
the House. [See Appendix VII. annex
ure No. 37) 
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